CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

04-72/94
New Delhi this the 13th Day of September, 1994.

Te Mr. Justice S.K. Dhaon, Acting Chairman
ble Mr. B.N. Dhoundiyal, Member(A)

Sub-Inspector Laxmi Chand,

S/0 Tate Shri Hani Ram Sharma,

R/c ¥ill1.&P.0.Mandawali Fazalpur,

Delhi-110092. Applicant
{thrcugh Sh. Shankar Raju, counsel)

versus

1. Union of India,
through Lt. Governor/Administrator,
Mational Capital Territory of Delhi,
£, Raj Niwas Marg,
Felhi~11005%4.
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puty Commissioner of Police,
th Bn.DAP, Pitampura,
Thi. :

)

. 3. Deputy Commissioner of Police,

rth-East District,
Seelampur, :
Delhi. Respondents.,
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ORDER(ORAL)

de?iwered.by Hon'ble Mr. Justice S.K.Dhaon,Acting
L

baiiman

The Tearned counsel for the applicant
statces that during the ° pendency  of this  0.A.,
departmental proceedings have commenced against the
applicant. He, therefore, does not want to pursue this
matter any longer. He prays that this 0.4, may be
dizmissed as withdrawn with Viberty to the applicant to.
chalienge the Tlegality of final order passed in the
aiscintinary proceedings. This permission s not
necewsary.  However, it is granted. The application is

dhamssed as withdrawn.

é),w,J-lw“
{£L.N. Dhoundiyal) (S.K. Phaon)
Hember () _ A fcting Chairman




